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ORDER

Final report has been filed by the Ld. Receiver in this case. The same has been

taken on record. As nothing further survives between the parties, the ld. Receiver is

discharged.

2. There has been a delay in compliance of statutory requirements on account of the
pending proceedings, the delay in filing the same stands condoned if steps are taken
within two weeks.

3. This Company Petition is disposed off and the file be consigned to the Record

Room. I -l. l"tur^*
(Ina Malhotra)
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